 CORAM:
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CENTRAL ADMINISTRATIVE TRIBUNAL
, ERNAKULAM BENCH

HON'BLE MRS SATHI NAIR, VICE G ﬂr’;\lRMAN
HON'BLE MR GEORGE PARACKEN EJUDECIAL MEMBER

O.A. 777/2003:

!r",

R.Ramadas, aged 54 years
Slo K.

Itty,

Revenue Divisional Officer, o
Chengannoor,Alapuzha District. = ..Applicant

(By Advocate M/s C.P.Sudhakara Prasad (Sr) and PN Santhbsh) |

V.

Union of India, represented by :ts
Secretary, uovt of India, -
Personnel and Administration Department,

- Central Secretariat,

New Delhi.

State of Kerala, represented by the
Chief Secretary to Government,
Government Secretariat,
Thiruvananthapruam.

Union Public Service Commnssson reoresented
by its Secretary, Sha;ahan Road i
New Delhi. N

The Selection Committee fo_ff
indian Administrative Service
constituted under Regulation
(Appointment by Promot:or)
represented by its Chairman | 7*
Union Public Service Commlssxon
Shahjahan Road, New De.hl

iégnontothe

S.Sathi Amma, Deputy Collector (Housmg)
Alappuzha.

T.T.Antony, Revenue Divisional Officer,
Chengannoor, Alapuzha District.
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OA 164/2003:

2

| K.Ajayakumar, Deputy Cdllector,
Collect orate, Kollam :

Surnana N.Menon, W Wioish i, M.N.Menon,
working as Dy. Land é even!
Olo the Commrssrone ofilt

erl dRevenue
,Tnvandrum | ti! '

S/o K itty, .
‘under orders of transfer as "

iRl D S

R.Ramadas, aged 54 years l’

- Deputy Collector (LA) KOHam S

- residing at Radheyam Vettuvemmun
: »Hanppad - :

L

V.o s
. "- N

Union of tndra represented byrts '_
.Secretary, o
‘Personnel and Administration Department
Central Secretariat, : i

New Delhi.. S

State of Kerala, represented by the
Chief Secretary to Government |
Government Secretariat, -

Thrruvananthapruam

Commrssroner
C Respondents

<han SCGSC for R.1 3&4)
.,,c_;)vt Pleader for R2 . =

Apphcant

| Umon Public Servrce Commzssron represented

by its Secretary,Shajahan R,;oad
New Delhi. i

The Selection Commrttee‘,fo :s_electron to the

Indian Administrative Sé r\!/ g’

constituted under Regula:tiron 3 of the JAS

(Appointment by Promotlon) regulatrons 1955, .

represented by its Chairman;
Union Public Service Comrnrssron
Shahjahan Road, New Delhi.

(By Advocate Mr.PS Biju ACGSC for R.1 3&4}

e o e

e e = Rre s e e T SRR p i

A

— Mr.A.Ranjit, Gowt. Pteader for R.2.

¢




3
‘ORDER
HON'BLE MR GEORGE PARACKEN, JUDICIAL MEMBER
]

Sl i ' |
By this common .orqlenq e propose to ‘dispose of the two
e h : . Pt

e
y 1
i i .

S . e . . ,
applications, viz, O.A.777_/29’r(}|;7§i% | 1%1 O.A.164/2003 as the issue involved
and the parties concerned are t@'e"!is:gme.

i
i
N ! [

i

(I

U

v L 1
e o
i ¢ .
plhit i

éanthas sought the fdlowing reliefs:

OA 777/2002;
h
In OA 777/2002 the appli

A

b P . ‘
i) to call for the records leading to the Select List prepared by the 4™

respondent in its meetingicheld on 3.10.2002 for appointment by
promotion to the Indian Administrative Service from among Deputy

Collectors and approval, if aﬁy, granted by respondents 2 and 3, and set

aside the same. i

ii) To declare that on the basis of dropping of disciplinary proceedings
against the applicant by A-4 and on the basis of the orders to be passed
by the State Government on A-5, A-6 and A-8 the applicant is entitled to
have the Integrity Certificate issued by the State Government and a fresh
assessment made by the 4" respondent Selection Committee for
selection to the IAS Cadre under the Indian Administrative Service
(Appaintment by Promotion) Regulations, 1955,

lijto issue a direction to respondents 1 to 4 that the disciplinary
proceedings initiated against the applicant on the basis of A-1 and A-2
should not form the basis for making any entry in the Confidential
Reports of the applicant which could be taken into account for assessing
the merit of the applicant for appointment by promotion to the IAS cadre
from among Deputy Collectors. :

iv)To issue a direction to respgn_d}ents 1 to 4 to place the applicant above
respondents S to 7 in the Select:List on the basis of the merit shown in
the Confidential Reports of the!applicant and to give him appointment by
promotion to the IAS cadre gn!'ipreference torespondents Sto 7.

v) to issue appropriate directif‘,d‘n,!ﬁér@:order to the 2" respondent to issue
Integrity Certificate in favod_"rﬂ;%? :the: applicant in view of the dropping of
the disciplinary proceedings"jjrﬂ‘.gt:li‘ig_;t‘ed against him by A-4.

R UL

2 The relevant facts are that the Applicant was first appointed as
Tahsildar on 2.4.1980. He 'was promoted as Deputy Collector on
9.12.1987 and was confirmed in that post on 31.12.1989. He was granted

the Senior Grade on 1.3.91 and since then he was continuing in that grade.

\
l

{
f
{
|
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While working as Deputy Collector (LA) S.TPS. Alapuzha allegations of

malpractices in the proposal,f ' acqwsltlons of land was made agamst the i

Applicant and the Anﬁe_

T <

lll:):epartment of the State Government, After

] l

St

lssued to him by the Reve L
iIt
. $!l |l

i
AR

considering the lnqulrpreph tll

the Applicant was not gullt'
i '-‘:’-i|

iR
Annexure Ad order dated 5

r
K

2050‘., the Government deCIded to drop the

ll‘

disciplinary action mltlated agarnﬁst hlm

3+ The Appllcant wés :ellglble to be consrdered for selectlon to IAS

: cadre. The confdentlal reports of the appllcant was called for, for

Selectlon committee  met on3 10. 2000 to select the candldates The

| appllcant submitted that he was no‘ selected for IAS for the year 2000

because the Annexure. A4 order dated .9.2000 was not brought to the

| notice of the Selectlon Commlttee and necessary mtegrlty certlt' cate was

not furnished to the Co*nmlttee by the State Government However the

At

;Aa,.l‘

- Selection Committee has flncluded the Resoondents 5 to 7 in the Select

.t =
List who are junior to ihlm

‘n’tthe category of Deouty Collectors “The
i l‘ .

;‘6"’ Resoondent was under suspensron for

the relevant period durmg rh;_’j‘ the confidential reports were considered.

,l,, sl
5)

1
As far as the Respondents o and / are concemed, they were placed below
the Applicant in the prev.ous selectlons on thelr assessment of merit.
Hence going by the merit assessed by the Selection Committee, the

Applicant was entitled to be placed above Respondents S to 7. The

.
/
e o S

e R e L T IR R

:::fl\llemo of Charges dated 6.5.2000 was i

submltted by the Inquiry Off icer statrng that i

of‘ the charges levelled agarnst hlm v:de _-:;

N e

18 ‘\

3 consrderatlon for the year 1999 but he was not selected Agam t‘1e
" conf dential reports up to 31 12 2000 was called for, for consrderatlon for '

: the year 2000. There were 5 vaCancres for tne year 2000 and the i
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s

Conﬂdentiat Reports for the period from 1.1.96 to 31.12.2000 were

cons:dered for preparmg the ISelect List for the year?goo,o.' For the period )

o

from 5.12.96 to 31.12.96 anl:ft 1.1.97 to 28.2. 97 he was given low
grading against whrch he maf‘de the Annexure A5 representatron

Again, against the low gradihgf f";eln to him for the . perrod from 1.3.97 to

21 7.87 to 31 10. 1997 aoarnst;;whrch also the Apphcant had made the

Annexure A8 representatror Acco. dmg to the applrcant |f the aforesaid
representatrons agalnst the low gradlng and adverse remarks were
consrdered by the government in view of the Annexur eA4 order ~dropping

the charges, he would have been entitled to get better gradrng and the

| adverse remarks would have been exounded

4‘ In this OA, the Applrcant had also sought the followrng interirm

relrefs

“ (i) This Hon'ble Tribunal may be pleased to issue an
Interim Order directing the 2 respondent to consider and
pass ordered on Annexures. A5 A6 and A8 representations
forthwith and till the' Conﬂdentrat Reports of the. applicant on
the basis of the orders _to be passed by the: Government on
those representatrons \are considered, not'to. finalize the
Select List of Depu il Nectors for. promotron to the IAS

(i) Direct th'e?i; : ;:respondent to produce the select list
prepared by them! m jtheimeeting held on 3.10.2002 for

appointment by promotron to the Indian Administrative
Service." | ;,5‘;“, : |

While considering the aforesali?d interim relief, vide order dated 15.1.2003,
this Tribunal  directed the ‘respondents to consider the aforesaid

representatrons and pass a speamrg order and to take necessary follow up

—~—




It was also ordered

actron in retatron to the hst already sent to the Governncent of Indra takmg

i ar”tt setect Irst by respondents 1 and 3 will be -

J
C

1 o into account the. devetop\w
|
5

= .m.___{
P e et G.”, LAy

“that the finalization of thi

y o dsubject to the outcome.g’ the
| | 5 The second respoi’h i vrz the State of Kerata submrtted that the ,
applicant was not eligit;ljle?'}gfc' any of thei relief in_ the_ 0. A lt has further ) ;
y :ﬂnment has forwarded the proposat to UPSC. .

submitted that the State'
B ’ | C i t’ .
for consrderatron of the Aophcant aaarnst five vacancies for the year 2001

in the zone of consrderatron at

and Apphcants name was rncluded

.

Sl N03 The selectron commutee met on 3.10. 2002 and consrdered the hst
In accordance wrth the

of officers included in the zone of consideration.
provisions of Regulati'on 5(4) of the Indian Admrnrstratrve Servrce

(Apporntment by Promotron) Regulatrons 19o5 the selectron commrttee

duly classified the ehgrbte State crvrt servrce officers mcluded m the "one of
consrderatron as outstandmg 'very good' ‘good’ and unt‘t' as the case

may be on an over all assessment of therr service records Thereaﬁer as

per Regulatron 5(5) (rbrd) rhe setectron commrttee prepared a list by‘
y

nctudmg the requrred number Or names frst from the list of ofﬁcers finall

The

are. categonaed as Outstandmg' 'Very good' 'good' and 'Unﬁt'

setectron commrttee was not gurded merely by the overall gradrng that was

recorded in the ACRs but in order to ensure justrce equity and farr play, it

5-,.

has made rts own assessment on the basrs of indepth examrnatron of
. C .. An’ ;'}:f

NS
R
L xi.
&4
ch

T ——




oy recorded by the Reportr
for different years and th

. assigned to each etr ’ibléq ’i:rjfﬁcers in accordance wrth rovrsrons of .
. elig igr !
f

‘ﬁ‘ service records'of eligible otﬁcers deliberating on 'the quatity of the ofﬁcervsv "

x] ‘IE d

. on the basis of performjnce as reflected under the various columns;
_ ‘ ;
t

i 3 i
i i
} E‘g ?)t i

~'ﬂg§rtty arrived at the ctassrf cations Wthh were
i

dil
Il
Promotion Regulatrons |

|

'l:

e e

tf*.fle making the overall assessment, - the

t
vrew the orders awarqu penattres or anv

";Iﬂlf i
- adverse remarks comm'umcated to_the officer,. whrch -even aﬁer due
] I i

1- hf

t

consideration of his representatron have not been comptetety expunged At
~ the time of sending the proposat the State Government was not rn a.
- * position to certify the mtegrrty of the applicant consrdermg the drscrplrnary'r

~ case pending against hinfw;"'v Therefore, the name of the- applicant was

- included in the list of ofﬁ'cers whvo'se integrity has been withheld. However

certificate in respect of such of“ icer as any proceedmgs are contemplated‘
or pending agamst hrm o an

- notrce of the State Govern( o

| non-issuance of the 1megr|ty certificate was not a factor WhICh drsquahf les
a person for mctusron in the zone of consrderatron for apporntment to the
: A‘ IAS.  However, the name of any officer so rncluded in the list shatt be .

:‘,‘_:;treated as provisional |f the State Government Wrthhotds the rntegnty o

i The UPSC has approved the select list of

us.

' i Lmes of five State Civil Service officers of

- 3.10.2002 towards fi fltmg Jp._xo.f the vacancres in the Kerata Cadre for the

year 2001, vide notrﬁcatrcn dated 28.2.2003 issued by the DOPT. The
name of the applicant was not mctuded in the above select list prepared by

the Selection Commrttee Accordlng to the State Govemment even

|

,vrzewrng Ofﬂcer/Acceptlng authonty m ACRs: B

ythrng adverse agamst hrm has come to the

e
- h
» kg



- though the drscrphnary action rnrtrated agarnst the applrcant vrde memov-',

‘that ~there was serious'l o

| 6 . The State Government have also submltted that they have‘_“
examlned the request of the apolrcant to expunoe the adverse entrres in hrs;

| ACRs based on the aforementroned mterrm order dated 1 5. 1 2003 of thls;‘

the perrod under reference and there was no reason to change the gradmgf

| already glven Accordrngly, the requests of the applrcant to expunge thef i

vto the I1AS cadre of the KerataE for the year 2001 was consrdered and the

ar e S e e AT 3 et A Nt 2

AP 02 e AR S rma e

B SR
i

8

dated 5.9.2002 was. dr0pr°d§r, another Vigrlance enqwry Was pendrng:_'fi
Li [ NS . ‘)

P ! -
agamst him in respect ! t'f.f‘ y

~3
(.'D
0
o
3
o
Ky
o
=
o
=2
Yy
<
N

puramboke land in Aratt Ei The enqurry reveatedv

the part of the apptrcant the then RDO.:

i 4§ §
30—

Draft memo of charges'"e tement of attegatron were forwarded to the

4«

but no written statement of defence has been recerved from hrm

) }v
t

Trrbunat The Reportrng Off cer and the Revrewmg Off cer reported that"

the adverse remarks were based on the performance of the ofﬁcer durrng'f

adverse remarks in the ACRs have been declined and re;ected

“

7 The third respondent the UPSC in its reply has submrtted that the

proposa! forwarded by the State Government for promotron of SCS Off cers

'!"’

wl'

name of the applicant 'tra-s*at St No.3 in the elrgrbrhty trst On an overaij
i
assessment of the oﬁ" c;e:,{;‘,;

servrce records the commrttee graded the o

basrs of this assessment, the name of the

ey G Mo

aoplrcant could not be. mctuded rn the select list due to the statutory limit on - |
the size of the select lrst '
8 Out of the prrvate respondents 5 to 8, only respondent No. 7 has fted B

a reply statement. The contention of respondent No.7 was that the




vrecord's and other-reteva‘n

O.A filed by the apphcant“: i

: lnvestigatlon made up to that trme the known arguments of defence if any, 4

9

i

applicant was considered not merety on the basis of solitary charge ¥

tevetted against him, but | f.n overatt apprarsal of hrs ‘confidential

d "He has, therefore submltted that the -
gl :
t any merrt and the same has to be

dismissed. ol

nder to the reply submltted by the 2"

9  The applicant has ﬁtrs.

respondent. He has conte

ok

' ;Ut as regards the off cers agannst whom
enqumes are pendrng mtegrrty certrﬂcate should not |pso facto be Wlthhetd

The State Government should examrne each case wrth reference to the

A eme e S et A

hature/gravity of the charoe the evrdence avarlabte on the basis of the

< euRa

the vrew of the Head of. Department the general reputatron of the ofﬁcers
etc and then decrde whether they would like to mctude hrm in the Itst of

offi icers; whose mtegnty is certn" ed or in the hst of ofﬁcers m respect of

wt'om the mtegnty certlﬂcate is wrthhetd That belng the rule govermng the

T S ) %‘—'ﬁu.‘&o‘\u:a.n,:—;?cm i L

field, the mtegrnty certrf cate of the apphcant ought to have been |ssued by

b,

the State Government rn the hght of A—4 order it is the obhgatory duty of 4

[

the 2”d respondent toi |ssue an mtegnty certrﬂcate of the applrcant as there

2

ot
R,

A

‘l

6" respondent, whose name
AT
|

be considered for setectrorjl tc:

.,cadre as per the prevamng rules and -

reoulatrons He entered in, tselvic‘e'as Deputy Cotlector and his name was
at SL.No. 561 in the rev:sed semonty list of Deputy Collectors issued on
21.10.97. After the selectron by the PSC, he had undergone 14 months

training in the capacity as Dieputy Collector and this training could not have ,




.trammg perrod of 14 mon 5

107

been counted as off c:attng service. V\Ihrle he was off cnatmg as Deputy

_Cottector he was ptaced under suspensron for rnvo!vmg in a cnmmat case

ki

sl |more than four years Further for the 'fl

‘t

d' for _the suspensron perlod of 4 years, the o

-

6" respondent have nci)]t Hed in service and for that period he did not

If
v A
have any conﬁdentiat,repjtts for assessing hrs performance Even then

his name has been cons
H : !

!.d‘ered by the selection commrttee and he was 5
. o ]!1 1!: !‘ .
included in the select list 'preipared by the selection commlttee at senat :
' Lo H I .

L i l ! :
L

| ;
LRI
‘l

No.1..

O.A.164/2003

There are no matena! dn‘ferences in the pleadings in thrs OA from

that of OA 777/02 A‘ter the rntenm order dated 15.1. 2003 m OA 777/2002 .

was passed by this Trrbunal the applrcant has filed the present OA seekmgf

the foltowmg reliefs: |
i) issue a drrectron to the respondents to cons:der the apphcant for '

" selection to the IAS cadre for the year 2001. under.the provisions
contained in the Indian Administrative Service (appointment by = @~

- Promotion) Regulations, 1955 based on A-4 and issued by the 27 -

-, respondent and the orders to be passed on A-5, A-6'and a-8 .~ . =

' representations filed by the applicant in accordance with the = .

- directions contatned in A- 10 order issued by this Tnbunat :

§ ,
iii) To declare that on ““basrs of droppmo of drscrohnary proceedrngs
against the applrcanlb'by A-4:and on the basis of the orders to be
passed by the ga_te Government on  A-5, A6 and A8
representations . ths pphcant is entitled to have the ! Integrity -
 Certificate issued ithe State Government and based. on that
" assessment has ||ip He made’ by the Selection :Committee for.
- selection to the[ t i adre for the year 2001 under the Indian
Administrative ,Sé,f“' & ;_(appontment by Promotron) Regulations, -’
1855. i _ 1

iviissue a drrectton'to the 2™ respondent to allow the apphcant to
continue in service tttt his claim for selection to the IAS cadre under. %
~ the Indian Admsnrstratrve Service (Appointment by Promotion) .-
Regulations, 1855 'for the year 2001 is considered: by the
| respondents ina just and reasonabte manner taking into account A- v

S

\

. . . .
" R - rpeses i
PRI A St M N A TS -« SRR
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4 order and in accordance with the directions contained in A-10
order of this Tnbunat and appointments are made.

’rO, The State Goverr;? s rerterated its posrtron in OA 777/02 that

non- issuance of rntegr":ﬂ,_,zﬁ_ cate drd not dlsauahfy the Aophcant for 1

inclusion in the zone o | lsic ratron for appomtment to the IAS. If the

II;EV;; : :

State Government wrtr )

- off cer the only consedu: '
RH IS

in the Select List will be i

|[ L .
ctassrﬁed the ehgrble off %ers mctuded rn the zone of consrderatron on the
Al
overatl relative assessment of therr service records The Union Public

IR

Service Commrssron has aoproved the Select Lrst of 2001 for Kerala

contarnmg the names of 5 State Civil Semce Ofﬁcers prepared by the ,:,-;
Selectlon Commtttee in rts meetrng held on 3.10. 2002 The Apphcant was w

" -not mctuded in the oetect Lrst after due consrderatron of hrs name whrch

!

‘ ,';was m the ellglbrlrty Irst at serral N03 The State Govemment has also
submrtted that the request of the Applrcant to expunge the adverse entrles
in hrs conf dentrat report based on the mtenm order dated 15 1 2003 by this

Trrbunat in OA 777/02 was consrdered but found no reasons to change the

l

grading already olven and, accordmdly his request bas been rejected
: r’ i 5 .

i
Wy

11 The submissions of'tt'"e :a)ophcant in his rejomder were on srmllar

T EEL T
|

-lines as those in OA 777/0 ;zh@er?has submrtted that as on 3. 10 ”002 ie.,

i
the date of meeting of th t Ing Committee, there was no drscrplmary

- proceedings pendmg ag Ithe ~applicant and hence the State

Government's action wsthhotdrno the integrity certifi cate was absotutely
illegal and is against the law laid down by the Hon ble Supreme Court in
Smt.S.R. \/enkataraman Vs Unron of tndra and another, AtR 1878 SC 49

His contention was that the sole reason for excludtng his name in the

[' \\-N
EERRN

]
/
/
]

!
r
i

_r o
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‘ | expunction of the advers'e remarks made vide Annexures AS A6 and A8 L

- reply filed by the ™ Respondent The Respondent S 6 and 8 have not

- of the Apphcant in the Set Ct.

| dunng the year 2001 Acoordrng

. f led any reply or appeared J

on 3. 10.2002 agamst the

\\\

12

Select List for promoti'on' to the IAS for the year 2001 was due to_l— "

\withholding of the 'in_??_QTitéjlrf,iTe?'f cate and reasons stated by the State‘;‘

Government in doing so Jg}:t;ur 't;tfw ble as no drscrplmary case was pendmg kt
| against the Applicant a; o ;!ﬁﬁt L#J 2002. The Memo of Charges in a..other’ |
: vigilance inquiry hasblas:i!g?j j;rtrated against the . Apphcant relatmg to “‘4 P

encroachment in p’uramztjd %rlri ]-“\rattupuaha Grama Panchayat was issued

to him only on 131220?']” '; [ |has stated that the adverse entnes in the .~
Confidential Reports wer j

steps to chat!enpe the reJg

o tl .
representatrons separatetyr .

A‘12 We have heard Shn CPSudharaka Prasad the tearned Senior

Counsel for the Apphcants and Shri” TPM tbrahrm Khan SCGSC for =

Shn O\/ Radhaknshnan (Sernror) in OA 7/7/02 P. S Biju for Respondents
1 3 and 4 and Shn A Ren;rt State Govemment Pleader for Respondent
No2 m OA 164/03 We have also considered the pteadmos tncludmg the Af i :

1

{1.

II

i
l:{ ,’

Iv.
it

-_Eo the Respondents 283, the name of the

applicant was at St No3 m the etrglbrlsty list and his case was duly
considered by the Setectlon Commrttee On an overall assessment of the

App!tcants service records the Committee graded him as goo‘d" and

——
)
,
{

/
]

i’
i/

:.iui" : ":
,%,“matter The entrre rssue rs non- mclusron :

Jrepared by the Setectron Commlttee met 'ff: _.

e scs Offcers to the IAS cadre of Kerala &

St T -
SR AT I

LU o8

| Respondents 138 4, Shri A, Renjit for R.2. shii C. K Karunakaran for R.7

tcres determmed by the Government of b

lndta (DOP&T) for promoti '




therefore, the name of the Apphcant could not be mcluded m the Select

List. The pendency of the‘cll

was not : a factor which was If

. Mt

graded him as “good“ Th is ] . commlttee was not garded merely by

the overall grading that wasi e "~*?it

lx

....

1
-l
i

x‘ IR R
Ii|i tl‘ l"

of in depth examination of se\r 'fie_cords of elrgable ofﬁcers del:beratmg

|
on the quahty of the off cers o?\ the > bas;s of performance as reﬂected under
e s%?t i

the vanous cotumns, r_r‘.écorded by - the Repox‘mg/Rewewmg

|
i

justice equity and fair play

r:!

Ofﬁcer/Acceptmg authonty m ACRs for different years and then finally .

arnved at the classnﬁcattons whch were asagned to each elrgtbte off lcers -

in accordance with provnsrons of Promotton Regulattons Whrle makmg the

overall assessment the selectron commrttee atso kept in vrew the orders Lo

: l 'ﬁ ' H
awardmg oenattres or any adverse remarks commumcated to the} off cer

whtch even after due consrderatron of hrs representataon have,,n'ot been

4
comptetely excunged Hrs name could not be mcluded ln the Se!ect LISt

due to the statutory imit of the select list and due to avaitabrhty of off cers '

wrth better grading in accordance r{th clause 5( ) and 5(5) of the IAS
IE a1

: (Appomtment by Promotron) Re!agu

at:ons 1955, whlch reads as under

“5(4): The Selection Co‘ it e; shall cIassnfy the eligtble offcers
as 'outstanding’ ‘very gopd 'good; and 'unfit’ as the case may be
on an overall relative assls' i t of their service records
5(5): The list shall be pr‘épa,ed!!'by including the requ:red number
of names first from among ‘the officers fi inally. classified as
‘outstanding; then from’ amondst those similarly classified as . ‘very
good' and thereafter from amongst those similarly classified as
‘good’ and the order of names inter-se within each category shall
be in the order of their semonty In the State Civil Service,
Provided that the name of an officer so included int eh list
shatl be treated as provisional if the State Government withholds
the s.ueg.ny ceitificate in- respect of such an officer o any
\proceedmgs departmentat or criminal are pending against him or

X

i

W

. e . - . L ::
=TT — - ~ ¢ —— r

R




-~ Integrity Certmcate does notrfdtsaualrfy a person for mctusron in the zone of

14

anythmg adverse agamst htm whrch renders hlm unsurtabte for

- appointment to the service has come to the notice of the State
- Government.”. il : e -

P
S

3.

‘The contention of the Ap[

Nos. S to 7 and, therefore

also devoid of any merit

merit of the ind:ividual';vo

Selection Committee. Ac

3
o

'hat he is senior to the party respondents

ntrt.ed to be included in the Seiect List is

=T
U

Setectron was made on the basrs of the

:‘“/htch ‘had been duly assessed by the

B
=

.'tne non-issuance of the tntegrrty Certrf cate

s rot a reason for not rncludrng the name of

F

d
T
by the State Government {ra
il
L

the apptrcant in the Select,";

l

consrderatron for appo,ntment and its corsequence onty IS, trmited to the

as allcged by him. The non lssuance of the

. extend that in such cases the setectton wrll be treated as provrsronal The
‘contentron of the Acohcant that t e Setectror‘ Commrttee consrdered the
N Conndentlal Reports of the Applrcant as |f the dtsmptmary proceedmgs are

~ still pendmg agaxnst him is also not \,ahd On the dxrectlons of this Tnbunal ', »

| " dated 151 2003 in OA 777/”002 to the State Gover'tment to consrder

. considered his representatto

'adverse remarks The Amt

- Government of lndra (Ist ReL;

rl

A !

||’

necessary steps senaratetyﬁ ;tc‘- '

1

’:

t
low grading and for expunct l<

I

‘t

Applicant was assessed by

-—J._.

~ Annexure A5 A6 and A8 representattons and to pass a speakmg order and

“to take necessary follow up actron in relation to the list atready sent to the .

ooh'

I CEL
}ér‘*tt htmsetf has stated that he is taktng»

[l 'H

1altenoe the rejection of hrs request agamst
il RSN
"of the adverse remarks. lt is S seen that the ..

Hie
.-»|
e

he Selectlon Commrttees on the basrs of his

exrstlng service records and graded him only as 'Good' and consequently
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officers with higher grading as
a

hey are dismissed. There are no

t

_.th!ayvofJ
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In the above facts é'ﬁ,{ Ll

GEORGE PARACKEN

he was not included in the Select List as
JUDICIAL MEMBER

“Ogtstahding” were availab

order as to costs.
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